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New Delhi this the '^jV.ciay of August, 2001
Hon'bIe Mr. KuId i p Si ngh, Member (J)

Class IV Employees Association
Ministry of External Affairs,
New Delhi through .

i ts Secretary, Shri B.L. Meena.

Gajraj Singh

Pres i den t,

Class-I V EmpIoyees' Asscciat Ion
Min. of External Affairs, New Delhi .
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?.1 1 n i s t ry of External Affairs,
New DeIhI . ... Rev;ew AppI i cant;

OH!DEH BY C ! RCULA T ! ON

Hcn'ble Mr. Itu I d i p Singh, Member (JJ

! he present R.A Mo. 279 of 2001 has been f i led

by the appI ;cants for review of the order passed in OA

2641 of 2001 on 3.5.2001 .

2. In the RA the appI icants have taken more or

less the same grounds to argue the RA, which they had

token whi le arguing the OA. Whi le del ivering the

judgment, al l the grounds were taken into consideration.

No fresh error has been pointed out which may cal l for

review of the order and moreso the RA does not come

within the ambit of Order 47 Rule 1 CPC read wi th Rule

22(3j(.fjt i j of the Adm i i i i s t ra t i ve Tribunal s Act.

3. In View of the above, nothing survives in the

RA, which IS accordingly dismissed. Accordingly, MA

612/2001 is also dismissed.
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(KuIdIp Singh)
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